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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL, | @
JAIPUR BENCH, JAIPUR '

_ » Date of order: 3-9-96
'“?_‘; No. 178/96 (OA Ne, 74/96) |
ﬁwarika Prasad amd Anr, o «+ Applicants
Versus -

Union of Indiad and Anr, « . Responients
Mr, R,N,Mathur, counsel for the applicants

CORANM:

Hon® ble Mr, Gopal Krishna, Vice Ch2irman
Hon'ble Mr, O.P.Sharnd, Administrative Member
| _ ORDER

Per Hon'ble Mr, Gopal Krishpa, Vice Chairman

MA Ne, 178/96 ha3s been moved by the apgplicants
ndmely S/8nri Dwdrika Prasad Sharmd and Mahesh Chand
Sharmd for permission to withdraw the Ok No. 74/96
with liberty to file @ fresh application being 2ggrieved
by the efder of term:inati‘oh which has been p‘assed‘ on

19-3-1996,

2. We have he3rd the ledrped counsel for the 9pplicants

and hdve gone through the records,

3. In the circumstances, permission to withdraw the
OA No, 74/96 is granted, The 2fcresdaid OA is dismissed
as having been withdrawn, Cennected MA§; Nos, 49,/96, 50/96,

109/96 ard 162/96 haire, therefore become infructueus

- and these are Jdismissed accordingly.

4, MA No, 178/96 is disposed of &8s above. The applicants

mdy file @ fresh OA, if so advised,

@:\HJ CIKA}{ELM
(0.P.Shhxmg) (GopaI Krishna)

Administrative Member Vice Chairman



